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PER HON, MR, GOPAL KRISHNA, MEMBER (J).
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The plalntle Rajmal Gautam (hereinafter referred to
as the appllcant),had filed a Civil Suit for a declaration

and permanent 1nJunction against the defendents (hereinafter
'

referred to as the respondents) that the proceedings of
reversion of the applicant from the post of DSK-I in the
scale of Rs,700-900 are null and void as against the appli-

cant, and the respondents be restrained from'reverting the
i
applicant from th% said post., This suit was transferred to

this Tribunal u/s|29 of the Administrative Tribunals Act,
1985, and registe&ed as TA 2261/86.
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2, e have hehrd the learned counsel for the parties and

perused the recorbs.

3, The 1earned counsel for the respondents has drawn our

attention to the’ reply filed on behalf of the raspondents
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vherein it hasibeen stated that in view of the order of

l

the civil court, the applicant was not reverted and that
.

he continued té work in the grade Rs,700-900 till he

retired on 30l6 84, He has also been given all the benefit
consequential to the post which he was holding on the dete
of his reblremgnt. The learned counsel for the appllcant

does not dispuﬁe this position,
N .

i
4, In the1%ircumstances, no grievance of the applicant

g ' . .
survives, The [A stands dismissed accordingly, with no orde:
| ,
as to costs., h
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( 0.F., SHARMA™) ( GOPAL KRISHNA )
MEMBER (A) | , ' MEMBER (J).
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